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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
WESTERN ZONE BENCH, PUNE 

Execution Application No.16/2023 (WZ) 
ILA. No.21/2024 (WWZ) 

Earlier E.A. No.21/2023 (PB) 
In 

RE 

UNE GI 

MAHARASHTRA 

REG. NC 

EXPIRY 

96/12/2024 

5781 

GOVER NHEN Original Application No.119/2023 (WZ) 
Earlier O.A. No.363/2015 (PB) 

Dr. Sarvabhoum Bagali 

State ofKarnataka & Ors. 

V/s. 

... Applicant 

... Respondents 

REPLY AFFIDAVIT BY THE PRINCIPAL SECRETARY, 
ENVIRONMENT AND CLIMATE CHANGE DEPARTMENT, 

GOVERNMENT OF MAHARASHTRA 

I, Pravin Darade, Principal Secretary, Environment and Climate Change 

Department, Government of Maharashtra do hereby state on solemn 

affirmation as under 

I am well conversant with the facts of the present case and I am competent 

to swear this Affidavit based upon the records available with this office. 

1. I have been authorised by the Chief Secretary, Government of 

Maharashtra, to appear on his behalf and to submit the compliance 

status in the present case. This Affidavit is being filed on behalf of 

Respondent no. 4 and 7. 

2. At the outset, I tender unconditional apology on behalf of the Chief 

Secretary for not being able to appear through authorised counsel 
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on the previous date. There was no intention to dishonour the 

directions issued by the Hon'ble Tribunal. We take all the orders 

issued by this Hon'ble Tribunal seriously and duly comply with 

them. 

3. The present case has been filed by the applicant with the prayers, 

that the State of Maharashtra through Collector, Solapur 

respondent No.3 be directed to deposit the remaining compensation 

amount of Rs.45 lakhs with interest at the rate of 10% per annum 

with the District Legal Services Authority (DLSA), Vijapura for 

payment to the families of three deceased girls, in compliance with 

the directions issued by this Tribunal vide order dated 25.09.2018 

in Original Application No.363/2015; it is also prayed that 

respondent No. 5/Project Proponent - M/s K.J. Infrastructure 

Projects India Pvt. Ltd be penalized for non-compliance of the 

above directions of this Tribunal and the cost may also be directed 

to be paid. 

4. The case was heard first on 15-09-2023, wherein in paragraph no. 

5 the Hon'ble Tribunal observed 

"Now only balance amount of Rs.45 lakhs with interest at the rate 

of 10% per annum remains to be deposited by respondent No.5 

Project Proponent, which has not been done and as per direction 

of this Tribunal, it has been upheld by the Hon 'ble Apex Court that 
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if the said payment is not made by respondent No.5, then the same 

has to be made by the State ofMaharashtra and the amount so paid 

would be realized from respondent No.5 - Project Proponent. But 

we find that the State of Maharashtra has not been impleaded in the 

Execution Application by the Execution Applicant through Chief 

Secretary. Therefore, we direct the applicant to implead the State 

of Maharashtra through its Chief Secretary as respondent No.7 

today only and file the amended memo of Execution Application on 

record" 
A.GALA 

5. On 01-02-2024, the Hon'ble NGT observed that as per the service 

affidavit dated 30.11.2023, service of notice upon respondent No.7 

State of Maharashtra through its Chief Secretary is sufficient by e 

mail as well as by Registered Post. But, none has appeared from 

their side today. 

6. During the hearing, counsel for Environment and Climate Change 

Department appeared physically. Counsel for the applicant 

appeared virtually and relied on a communication addressed by the 

Chief Secretary Office to the Environment and Climate Change 

Department. Advanced copy of that communication was not 

provided by the applicant's counsel to the counsel for Environment 
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Department and hence he had no knowledge of the said 

communication. 

7. Upon the applicant's counsel relying upon the said communication, 

counsel for Environment Department submitted to the Hon'ble 

NGT that he will seek instructions from the Environment 

Department as well as the Chief Secretary's Office, and make 

necessary submissions on the next date. However, Hon'ble NG!O 

was of the opinion that since the Chief Secretary was served arid 

service affidavit has been filed by the Applicant, someone should 

have remained present from their office on that date. 

8. Environment Department convened a meeting on 28-02-2024 under 

my chairmanship, it was attended by the Member Secretary, 

Maharashtra Pollution Control Board, Divisional Commissioner, 

Pune, Pune District Collector, Solapur District Collector, Shri. 

Nikam, Deputy Secretary, (Revenue and Forest Department) and 

Director (Environment and Climate Change Department). 

Following decisions were taken � 

" District Collector, Solapur should calculate the remaining 

compensation amount (@ 10 % per annum) which is due and 

the said amount should be paid out of the amount which has 

been deposited by M/s. K J Infrastructure Project India Pvt. 

Ltd. Pune, as deposit amount during auction process. 
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Similarly, if the remaining compensation amount (@ 10 % 

per annum) is more than the deposit amount which is to be 

paid by M/s. KJ Infrastructure Project India Pvt. Ltd. Pune, 

then the said remaining amount should be paid by the State 

Government. Similarly, the Collector, Solapur should 

immediately submit a proposal to the Maharashtra Pollution 

Control Board to make available the funds for paying the 

differential amount required if any. The remaining 

compensation amount should be deposited with the 

Registrar, National Green Tribunal within eight days and it 

should be brought to the notice of the Hon'ble National 

Green Tribunal and to the State Government. 

" District Collector, Pune should initiate separate action to 

recover the excess amount from M/s KJ Infrastructure 

Project India Pvt. Ltd. Pune, out of the total compensation to 

be paid by them and submit the report to the State 

Government. 

Member Secretary, Maharashtra Pollution Control Board 

should immediately act upon the proposal submitted by the 

Collector, Solapur, regarding the differential amount to be 

paid in addition to the deposit by M/s K J Infrastructure 
Project India Pvt. Ltd., Pune out of the total compensation to 
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be paid by them. After the recovery of RRC amount by the 

District Collector, Pune, the amount temporarily borrowed 

by the District Collector, Solapur from the Maharashtra 

Pollution Control Board should be returned back by collector 

Solapur to the Maharashtra Pollution Control Board. 

10.Based on the above decisions, the District Collector Solapur haye 

released a cheque amounting to Rs. 51,18,966/- (Rupees Fifty Ohe 

Lakhs Eighteen Thousand Nine Hundred and Sixty Six). Chequè. 
bearing no. 161085, dated 27-03-2024 issued by the State Bank of 

India, Solapur Treasury Branch. It has been issued in the name of 

District Legal Services Authority, Vijapura. The said amount 
contains the basic amount of Rs. 45,00,000 as well as the interest 

component of Rs. 6,18,966/- calculated from the order of the 

Hon'ble Supreme Court dated 15-11-2022. 

Photocopy of the letter dated 27-03-2024 addressed by the 

Additional Collector, Solapur to the District Legal Services 

Authority, Vijapura along with the photocopy of the SBI cheque 

dated 27-03-2024 bearing no. 161085 is attached herewith as 

Annexure 1. 

11.Considering the above submissions, it is humbly submitted that, the 

compliance which was due on part of the Government of 

Maharashtra has been completed. This Respondent has complied 
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with all the directions which were issued by this Hon'be Tribra 

in Original Application No.119/2023(WZ), [Ezrier 0.A 

No.363/2015(PB)] and in the present pplication. Therefre, besei 

on the above submissions, this Execution Applicztion mey be 

disposed of. 

12.This respondent craves leave to file any additioral reply s 2d 

when required. In light of the above submissions, it is respetflly 

prayed that this respondent shall abide by any ordersnd �ireions 

issued by the Hon'ble Tribunal. 

Whatever is stated above is true and correct to he bess of my 

knowledge and belief and I affim it to be true. 

Place : Pune 
Date : 02/4/2024 

FNE C.aY 
"AAR SHTRA 

REG. No. 157i 
ExPIRYpT 

8122a 

ERNAS ENT 

Deponent 
Pravin Darade 

Principal Secretary, 
Environment & CC Department 

Government of Maharashtra 
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I, Pravin Darade, Principal Secretary, Government ofMaharashtra, having 

217, 2nd floor, Mantralaya, my office address at room no. 

Mumbai� 400 032 do hereby verify and declare that the statements made 

in the aforesaid paras are true and correct to the best of my knowledge and 

information andI believe the same to be true and that no material is has 

been concealed therefrom. 

OTARY 

Solemnly affirmed on this 02 4B 024 

RA HGALA 
N. WAKHARE 

PUNE CITY MAHARASHTRA 

EG. NO. 15781 

EXPIRY Dt. 

GS/12/20{4/ 

OVE 

VERIFICATION 

WiNEN 
BEFORE ME 

02 APR 2024 

NOTARIAL NOTARIAL NOTARIAL 

2024 at tnabai. 

Deponent 
Pravin Darade 

Principal Secretary, 
Environment & CC Department, 

Government of Maharashtra 

NOTARIA NOTARIAL 
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